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»- INTRODUCTION 

I Anid Dhantor1 Chairperson of the Commuttee on the Welfare of Scheduled 

Castes Scheduled Tribes and Backward Classes having been autherized by the 

Commuittee पा this behalf present this report on the reservation/representation of 

Scheduled Castes Scheduled Tribes and Backward Classes था the Labour Department 

Industries Department Public Health Engineering Department Irrigation Department 

Panchayats & Development Department Tourism Department and action taken by the 

Government on the recommendations 85 contained in 1ty thiety fourth Report of the 

Commuttee on the Welfare of Scheduled Castes Scheduled Tribes and Backward Classes 

The Commuttee examined the Administrative Secretaries of various Departments 

referred 10 m the report Accordingly the report 15 based on the replies furnished by the 

departments/autonomous bodies explanations and clarifications received during 

deliberations and further observations/recommendations made by the Commuttee पा this 

behalf The paragraph (s) recommendations (s) which have not been mcluded पा this 

report have been dropped/disposed of by the Commuttee after fully satisfying themselves 

A brief record of the proceedings of each meeting has been kept separately ता the 

Haryana Vidhan Sabha Secretariat 

The Commuittee wishes to express theur thanks to the Administrative Secretartes of 

Departmenis referred (0 1n the report and their representatives who appeared before the 

Commuttee for oral examination पा regard (0 the reservation/representation of Scheduled 

Castes Scheduled Tribes and Backward Classes पा the respective Department/autonomous 

body 

The Commuttee 15 thankful for the whole hearted and unstinted co operation 

extended by the Secretary/Under Secretary and his staff 

Dated Chandigarh the ANIL DHANTORI 

14nd February 2012 CHAIRPERSON 

)



» 

REPORT 

The Committee on the Welfare of Scheduled Castes Scheduled Tribes and 

Backward Classes for the year 2011 2012 was constituted on 28th April 2011 by the 

Hon ble Speaker authorized by House on 8 motion passed by the Haryana Vidhan Sabha 

in एंड sitting held on 7th March 2011 for nominating the Members of the Commuttee and 

also for appointing the Chawrperson of the 5810 Commuttee 

Shr1 Anid Dhantort a Member of the Commuttee was appointed Chatrperson of 

the Commuttee by the Hon ble Speaker on 28th April 2011 

The Commuttee held 66 sittings घी the date of finalization of the Report 

The first meeting of the Commuttee held on 3rd May 2011 was addressed by the 

Under Secretary who explained the scope and funcuons of the Commuttee 1n detall The 
Chairperson whi:e thanking the Hon ble Speaker for nominating him as the Chawrperson 

of the Committee and 8150 assured that with the Cooperation of the other Members the 

Commuttee will work for improving the ot of down trodden sections of the society 

_ The Commuttee 1n its meeting held on 7th June 2011 selected the following 

Departments for examination during the year 2011 2012 The Commuttee decided that 

matenal already received from the Departments may be placed before the Commuttee and 

the matenal information 1f any required for the use of the Commuttee may 8150 be called 

from the concerned Departments 

(1 Labour Department 

(व) Industries Department 

(111) Public Health Engineering Department 

(1v) Irngation Department 

(v) Panchayats & Development Department 

(शा) Tourtsm Department



न, 

LABOUR DEPARTMENT 

The Haryana Vidhan Sabha vide letter dated 22nd June 2011 asked to Financial 

Commussioner & Principal Secretary 10 Government Haryana Labour Department for 

supplymg a statement showing the reser sation/representation of Scheduled Castes 

Scheduled Tribes and Backward Classes घा Haryana Labour Department for the year 
2008 2009 2009 2010 2010 2011 as 1t stood on 31 * March 2011 within a fortmight पा 

the prescribed performa 

The Committee orally examined the departmental represnetaive on 10th 

January, 2012 The Committee recommends that again send requsition to filled up 
the shortfall पा various reserved categoreis at theearhest. 

INDUSTRIES DEPARTMENT 

The Haryana Vidhan Sabha vide letter dated 22nd June 2011 asked to Frnancial 
Commissioner & Principal Secretary to Government Haryana Industries Department for 

supplying a statement showing the reservation/representation of Scheduled Castes 
Scheduled Tribes and Backward Classes 1n Haryana Industires Department for the year 

2008 2009 2009 2010 2010 2011 85 एड stood on 31 *March 2011 within a fortmight m 

the prescribed performa 

The remnders were 1ssued to the Government for supplying the 

required information but the Commuttee 15 constramned to point out that 
the Government did not supply the required information till the framing 

of this report whichwas asked to be supplhed within a fortmght 

PUBLIC HEALTH ENGINEERING DEPARTMENT 

The Haryana Vidhan Sabha vide letter dated 22nd June 2011 asked to Financial 

Commussioner & Principal Secretary 10 Government Haryana Public Health Engincenng 
Department for supplying a statement showing the reservation/representation of Scheduled 

Castes Scheduled Tribes and Backward Classes in Haryana Public Health Engineering 
Department for the year 2008 2009 2009 2010 2010 2011 as 1ts stood on 31 ' March 

2011 within a fortmight ता the prescribed performa 

The remnders were 1ssued to the Government for supplying the 

required information but the Commuttee 15 constramed to point out that 
the Government पाते not supply the required information till the framing 

of thus report whichwas asked to be supphed within 8 fortmght



\ o 

IRRIGATION DEPARTMENT 

The Haryana Vidhan Sabha vide letter dated 22nd June 2011 asked to Financial 

Commissioner & Principal Secretary to Government Haryana Imgation Department for 

supplying a statement showing the reservation/representation of Scheduled Castes 
Scheduled Tribes and Backward Classes पा Haryana Irrigation Department for the year 

2008 2009 2009 2010 2010 2011 8515 stood on 31] ' March 2011 within a fortnaght प्रा 
the prescribec performa 

The remunders were 1ssued to the Government for supplymng फिट 

required imnformation but the Commiuttee 15 constrained to point out that 
the Government did not supply the required information till the framing 

of this report whichwas asked to be supphed within a fortnight 

PANCHAYATS & DEVELOPMENT DEPARTMENT 

The Haryana Vidhan Sabha vide letter dated 22nd June 2011 asked to Financial 

Commussioner & Principal Secretary to Government, Haryana Panchayats & Development 

Department for supplying a statement showing the reservation/representation of Scheduled 

Castes Scheduled Tribes and Backward Classes हा Haryana Panchayats & Development 
Department for the year 2008 2009 2009 2010 2010 2011 as 15 stood on 31 ' March 

2011 within a fortmght 1n the prescribed performa 

The remnders were 1ssued to the Government for supplying घाट 
required mformation The Commuttee only scrutimzed the material and 

did not orally examne the department due to paucity of time 

TOURISM DEPARTMENT 

The Haryana Vidhan Sabha vide letter dated 22nd June 2011 asked to Financial 
Commussioner & Principal Secretary (0 Government Haryana Tourism Department for 

supplying a statement showing the reservation/representation of Scheduled Castes 
Scheduled Tribes and Backward Classes पा Haryana Tourism Department for the year 

2008 2009 2009 2010 2010 2011 85 15 stood on 31 *March 2011 within a fortmght 1n 

the prescribed performa 

The Government supplied the required information vide letter dated 

2nd September, 2011 the Committee because of shortage of time at its 
disposal could nerther scrutimzed the material nor orally examine the 
representative of the Government



4 v, 

GENERAL RECOMMENDATION 

During the year 2011 2012 while examining the Departments of Labour 

Department Industries Department Public Health Engineering Department, Irigation 

Department Panchayat & Development Department Tourism Department the Commuittee 

observed that Industries Department Public Health Enginering Department Irrigaion 

Department did oot send the information required by the Commuttee inspite of remunders 

1ssued by the Haryana Vidhan Sabha Secretariat as a matter of result the work of the 

commuttee remained delayed The Chief Secretary (0 Government Haryana has already 

1ssued 1nstructions to all departments with regard thereto The Commuttee therefore has 

recommended that the Chief Secretary to Government Haryana may again take up the 

matter with the Administrative Secretaries 10 send the replies in time to this Secretariat



N, N 

IMPLEMENTATION OF RECOMMENDATIONS/ OBSERVATIONS 
AS CONTAINED IN THE 34th REPORT 

The Commuttee scrutimzed the replies submitted by the Government and the 

action taken on the recommendations/observations of the Commuttee as contained 1n 15 

11th 13th 14th 15th 16th 17th 23rd 25th and 32nd reports The Commuttee noticed 

that पा case where replies were not received from the Government and information was 

not expedited by the Government the Government was reminded by the Haryana Vidhan 

Sabha Secretariat The Commuttee also orally examined the representatives of the 

Government/concerned department/autonomous 00165 for not expediting the required 

information with regard to the action taken on the recommendations of the Commuttee 

The recommendations/observations which are still outstanding and are shown 

on the following pages alongwith further observations of the Committee for 

implementation
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Annexure A 

THE ELIGIBILITY CRITERIA FOR ALLOTMENT OF 
RESIDENTIAL PLOTS 

Scheduled Castes Fammhies 

(1) The family should be a Scheduled Caste family 

(1) The family should be resident of the village concerned 

(1) Famuly will be the unit Famuly for the purpose of this scheme would mean a 

separate umt as identified ता the survey conducted by Rural Development 

Department during the year 2007 

हाथ The family should not own agriculture land exceeding one acre 

(v) The famiy or any members of the family should not be an income tax payee 

(शा) Any member of फिट family should not be Government employee or of Boards/ 

Corporations and Municipal Commuttees Similarly any member of the family 

should not be 1 similar employment 1n का Industry Commercial establishment 

Sogiety etc and 

(vi1) Any member of the family should not have earlier been allotted any plot of 

100 square yards or more by Panchayat or Government under any scheme 

Backward Class (A) Families 

() The famuly should fall In the category of Backward Class A 25 notified by the 

State Government but should not be within the creamy layer 

() The family should be resident of the village concerned 

(1) Famuly will be the unit Family for the purpose of this scheme would mean a 

separate umit as identified पा the survey conducted by Rural Development 

Department during the year 2007 

(५) The family should not own agriculture land exceeding one acre 

(v) The family or any members of the family should not 06 an income tax payee 

(शा) Any member of the family should not be Government employee or of Boards/ 

Corporations and Munucipal Commuittees Simularly any member of the family 

should not be 1n similar employment 1n an Industry Commercial establishment 

Society etc and 

(vi) Any member of the family should not have earlier been allotted any plot of 

100 square yards or more by Panchayat or Government under any scheme 

Below Poverty Line families 

() The famuly should a Below Poverty Line fammly 

(1) The family should be resident of the village concerned 

(tn Fanmly will be the unit Famuly for the purpose of this scheme would mean 

a separate umit as 1dentified प्रा the survey conducted by Rural Development 

Department duringthe year 2007
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The annual income of poor families belonging to the castes other than 
Scheduled Castes and Backward Class (A) should not exceed Rs 45000/ 
Income certificate of farmly shall be certified by the Head of फिट family himself 

The famuly should not own agriculture land exceeding one acre 

The family or any members of the family should not be an income tax payee 

Any member of the family should not be Government employee Boards/ 
Corporations and Munteipal Commuttees Simularly any member of the family 
should not be प्रा stmilar employment 1n an Industry Commercial establisimlent 
Society etc and 

Any member of applicant family should not have earlier been allotted any plot 
of 100 square yards or more by Gram Panchayat or Government under any 
scheme 

Following clarification were also given to facilitate the village level commuittees 
for deciding the ehigibility of फिट applicants — 

() The famuly shouid have been residing पा फिट village for atleast 15 years 

() Any member of the famuly should not be atleast फिट Group D regular 
employee of a Government or Boards/Corporations and Municipal 
Commuttees Commercial establishment Society etc Here equivalent 
employment means regular employment
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Annexure B 

Terms and Conditions of Allotment of Plots 

The allotment of plots to the eligible families will be subject to following 

conditions — 

(1) The allottee shall not sell lease mortgage or dispose of the land पा any other 

manner whatsoever befare the expiry of a period of twenty years from the date 

y  of the gift 

Provided that the allottee may mortgage the land with any Scheduled 

Bank Housing Board or the Government for the purpose ए raising loan for the 

construction of the house 

(1) The donee shall construct a house on the land within a period of five years 

firom the date of gift 

(1) The allottee shall use the land for residential purpose and for no other purpose 

(v) In case of death of the allottee his/her legal hews shall be bound by फिट 

conditions of allotment 

(v) In case of breach of any of the terms and conditions of allotment the competent 

authonity will after affording a reasonable opportunity of bemng heard (0 the 

allottee cancel the gift and resume the gifted land In such an event the allottee 

shall not be entitled to any compensation व respect of any development or 

construction made by him/her on such land
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Procedure for dealing with implementation of the recommendations/observations 

of the Committee on the Welfare of Scheduled Castes, Scheduled Tribes and Backward 

Classes 

@ 

(0) 

© 

CY 

© 

® 

® 

() 

After a Report 15 presented to the Haryana Vidhan Sabha copies thereof will 
be forwarded by the Secretary Haryana Vidhan Sabha directly to the 
Admimstrative Secretaries concerned with the subject matter of the Report 

The Admimistrative Secretaries concerned with the subject matter of the Report 
will consider the recommendation of the Committee on the Welfare of 

Scheduled Castes Scheduled Tribes and Backward Classes a copy of the 
letter being endorsed to the Head of Department concermned simultaneously 

General recommendation will be dealt within the Welfare of Scheduled Castes 
and Backward Classes Department 

The Heads of Department concerned shall furnish their comments on the 

recommendations of the Committee on the Welfare of Scheduled Castes 
Scheduled Tribes and Backward Classes of the Administrative Secretary 

concerned on receipt of the Report of the Commuttee 

The Admnistrative Department concerned will then take immediate steps for 
the implementation of the recommendations of the Commuttee concerning it 

It will take the case to the Minister Incharge of the Department of the Council 
of Ministers as the case may 06 

The ८856 1n which the Admmstrative Department does not agree with the 
recommendations of the Commuttee will be forwarded to the Secretary Haryana 

Vidhan Sabha with detailed reasons for comments Then Secretary Haryana 
Vidhan Sabha will forward these comments to the Department of Welfare of 

Scheduled Castes and Backward Classes 10 examine such case and offer their 
comments 

The Admnistrative Department will then take immediate steps for arriving at 
a decision पा such cases to the Minster Incharge of the Department or to the 

Council of Mimisters 1f necessary for incorporating in the Memorandum for 

the Council the view of the Department of Welfare of Scheduled Castes and 

Backward Classes 

After a decision has been taken at the appropriate level the same will be 
communicated to the Secretary Haryana Vidhan Sabha by the Admumistrative 

Department with 8 copy to the Commussioner and Secretary to Govt Haryana 

Welfare of Scheduled Castes and Backward Classes Department 

Cases involving disciplinary action and financial and other mrregularities 

should be placed before the Minster concerned or the Counctl of Ministers 
85 the case may be even though the recommendation of the Committee on the 

Welfare of Scheduled Castes Scheduled Tribes and Backward Classes 15 
proposed to be accepted The cases mvolving financial iregularities will 

mvanably be decided पा consultation with the Finance Department
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4] The Secretary Haryana Vidhan Sabha will prepare statement showing the 

action taken on the Report of the Commuttee and place 1t before the Commuttee 

Further comments of the Commuttee | any will be communicated to the 

Administrative Secretartes to the Government of Haryana for necessary action 

The Vidhan Sabha Secretanat will maintain a list of outstanding recommendations 
of Commuttee on the Welfare of Scheduled Castes Scheduled Tribes and Backward Classes 
and periodically remuind the Department concerned A half yearly report ending on 30th 
June and 3 1st December will be furnished by the 15th July and 15th January to the Director 
Welfare of Scheduled Castes and Backward Classes Department by the Head of 
Departments/Admnistrative Secretaries about the implementation of the recommendation 
of the Commuttee Every effort should be made by the Administrative Secretaries/Head of 
Department to expedite the action on the recommendations/observations of the Committee 
and this work should be treated as a general rule on Top Priority basis 
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